IN THE CENTRAL ADMINISTRATIVE TRIBUNALQ
JODHPUR BENCH, JODHPUR

ORDER SHEET

APPLICATION NO289 __OF 1997

Applicant(s) Respondent(s)
Advocate for : Advocate for
Applicant(s) Respondent(s)

Not%s of the Registry Orders of the Tribunal

12th January, 1998.

Mr'. Kamal Dé%ié_z‘if*; Counsel for the applicant .
Mr.K.,3.Nahar, counsel for the respomients.

-+ The applicart had filed this O.a. faxr
cancellation of order Amnex.n/1 dated 8,7.1997
py wiSth he was transferred from Nimbahera to
Pratapcarh, The respondents have filed their
reply and vide order Annex.R/1 dated 14th August,
1997 cancelled the transfer order of the
applicant. In view Of this, the application
of the applicant has kecome infructuous. The
application is, therefore, dismissed as having

" pecome infructuous.

80 far as the ground of declar at ion
of proper seniority is concern ed,the applicant,
is free to agitate that point independently
after exhausting the depertmental remedies, if
het:so advised.

The D.A. stands disposed of et the
stage of admissions. PThe parties are left to
bear thelr Own COsts.
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